
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2033 of 2021 
GR Case No-3295 of 2021 

U/S-120(B)/420/406/468/471 of IPC 
 

ORDER 

04.10.2021 

Ld. Advocates of the petitioners filed hazira. 

Report called earlier vide Order dated-30.09.2021 from 

the I/O in respect of zimma of one Samsung Galaxy S10 

with SIM No-6000425599, IMEI No-354622100678492 

and 354623100679490, Lava mobile handset and Voter 

ID Card and OPPO handset being Model No-A53 with 

SIM Card Nos-9101062389 and 9854567532 is received 

today.  

Heard both sides and perused the report carefully.  

It disclosed from the report of the I/O named SI(P) 

Birsing Bordoloi of Tezpur PS that one Samsung Galaxy 

S10 with SIM No-6000425599, IMEI No-

354622100678492 and 354623100679490, Lava mobile 

handset and Voter ID Card and OPPO handset being 

Model No-A53 with SIM Card Nos-9101062389 and 

9854567532 were seized from the petitioners, namely, 

Kuwali Mahajan, Dimuram Patangia and Ganga Chetry in 

connection with this case. The I/O specifically prayed 

that excluding the Samsung Galaxy S10 with SIM No-

6000425599, IMEI No-354622100678492, 

354623100679490, Lava mobile handset OPPO handset 

being Model No-A53 with SIM Card Nos-9101062389 and 

9854567532, the other article i.e. Voter ID Card is not 

required for further investigation. He also mentioned that 

the mobile handsets are required to extract the 

documentary evidence as well as CDR analysis to know 

the nexus between accused and other and if the mobile  
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handsets are given on zimma to the petitioners, it is 

difficult for him to know the hidden facts and therefore, 

the mobile handsets are required for further 

investigation. Therefore, the I/O prayed not to give 

zimma of the mobile handsets to the petitioners, namely, 

Kuwali Mahajan, Dimuram Patangia and Ganga Chetry.  

Considering the report of the I/O, the seized Voter ID 

Card is allowed to give zimma to the possession of the 

petitioner named Sri Dimuram Patangia as he is the 

actual owner of the same after proper verification of his 

identities.   

Furthermore, the prayer of the petitioner regarding the 

zimma of mobile handsets stands rejected at this stage 

since the I/O needs the mobile handsets for further 

investigation of this case.  

Accordingly, the I/O sets at liberty to handover the Voter 

ID card in favour of the petitioner named Sri Dimuram 

Patangia on obtaining a bond to the satisfaction of the 

I/O conditioning that the petitioner named Dimuram 

Patangia shall produce the said Voter ID card whenever 

he is asked by the I/O or by the Court. The petitioner 

shall further co-operate with the I/O till the I/O 

concludes the investigation.  

The I/O sets at liberty to verify the identity of all the 

documents regarding the said article, which is allowed to 

give zimma in favour of the petitioner.  

Inform all the concerned.    

 

 

         Sri N. J. Haque 
   Chief Judicial Magistrate 
        Sonitpur, Tezpur 


